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M.X.Gupta, J.M.
. Since none appears for the parties, we take note of
Te(1 e o ved o J4E
Rule 15(1) of CAT (Procedure) Rules, 1987 and proceed ©O v the

matter.

2. Iin. thz present application tha applicant "seeks

quashlng of impughed’ charae«wshget dated 30.11.95 on various
. I .

groands as men*1onmd and p»rhsed by us.

2 3. . grom th: reply para 13, we find that iﬁ respect of

% (]
paragraph 4(p), the respondents have stated that the penalty by
A RN

reduction by one stage for one year was imposed by order dated

24.4.2000. tle may note that the said order dated 24.4.2000. 4s

placéd,at Annexuré'R/l to the reply. In view of the above since

the chagge sheet has been carrled in the penalty orde dated
\,,,CVW»M

24.4.2000, the present application cannot ° stznd snd  is

e

Lo -

accord}ngly dismissed. It goes without saying thet the applicant

will be at liberty to take appropriate stéps in challenging the

el
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aforesaid penalty. NHo order as to costs.
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